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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 16" September, 2022.

L. A. Bill No. 17 of 2022

ABILL FURTHER TO AMEND THE ANDHRA PRADESH UNIVERSITIES ACT,
1991; THE JAWAHARLAL NEHRU TECHNOLOGICAL UNIVERSITIES ACT,
2008; THE DR. Y.S.R. ARCHITECTURE AND FINE ARTS UNIVERSITY ACT
2008; DR. ABDUL HAQ URDU UNIVERSITY ACT, 2016; AND THE CLUSTER
UNIVERSITY (KURNOOL) ACT, 2019.

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy
Third Year of the Republic of India as follows, - :

1. (1) This Act may be called the Andhra Pradesh Universities Acts (Amendment)  Short Title and
ACt,_ 2022 ; ; commencement.

)it shall be come into force on such date as the Government may, by notification
in the Andhra Pradesh Gazette, appoint.

2. In the Andhra Pradesh Universities Act, 1991, - - B

: omission of
(i) forv Section 43, the following shall be substituted, namely, - Section 43A.

“43.Constitution of Selection Committee: There shall be a Selection Committee
constituted, in regard to the appointment of teachers of the University, either Act4of1991.

(1]
J-11/41
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Amendment of the
Schedule-l.

Act 30 of 2008.

Amendment of the
Schedule.

Act No.31 of 2008.

Amendment of
Sections 17, 40, 41
and 42.

Act 13 of 2016.

(i) by direct recruitment:
or

(ii) by promotion through selection under the Career Advancement
-Scheme;

as notified by the Government from time to time, not inconsistent with the
Regulations issued by the concerned Regulatory Body such as UGC,
AICTE etc. “

(i) Section 43A shall be omitted.

3. Inthe Jawaharlal Nehru Technological Universities Act, 2008, in the
Schedule-I under sub-heading “ll. AUTHORITIES OF THE UNIVERSITY” for
Clause “V”, the following shall be substituted, namely, -

V. Selection Committee: There shall be a Selection Committee constituted.
in regard to the appointment of teachers of the University, either

(i) by direct recruitment;

or

(if) by promotion through selection under the Career Advancement
Scheme;

as notified by the Government from time to time, not inconsistent with the
Regulations issued by the concerned Regulatory Body such as UGC,

'A/CTE efc. “

4. In Dr. Y.S.R. Architecture and Fine Arts University Act, 2008, in the
Schedule under sub-heading “ll. AUTHORITIES OF THE UNIVERSITY”, for
Clause “V”, the following shall be substituted, namely,-

“V. Selection Committee: There shall be a Selection Commiitee constituted,
in regard to the appointment of teachers of the University, either

(1) by direct recruitment;
or

(if) by promotion through selection under the Career Advancement'é
Scheme;

as notified by the Government from time to time, not inconsistent with the
Regulations issued by the concerned Regulatory Body such as UGC,
AICTE etc.”

5. Inthe Dr. Abdul Hag Urdu University Act, 2016,--

(i) In Section 17, in sub-section (1), under Class | - Ex-officio members, for
clauses (b) and (c), the following shall be substituted, namely;-

“(b) the Secretary to Govemnment in the Higher Education Department or
an Officer in the Higher Education Department nominated by the
Government;
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(c) the Secretary to Government in the Finance Department or an Officer in
the Finance Department nominated by the Government,”

(i) In Section 40, forsub-section (4), the follpwing shall be substituted namely,-

“(4) The qualifications and selection criteria for appointment of teachers of
the University, either

(i) by direct recruitment;
or e .
(ii) by promotion through selection underthe Career Advancement Scheme;

shall be as notified by the Government from time to time, not inconsistent,
with the Regulations issued by the concerned Regulatory Body such as
UGC, AICTE etc ~

(iii) In Sections 41 and 42, for the words and expressiohs “prescribéd by .

the University Grants Commission (UGC) in its Regulations”, the words and

expressions “notified by the Government from time to time, not inconsistent -

with the Regulations issued by the concerned Regulatory Body such as UGC,
AICTE etc.,” shall be substituted.

6. In the Cluster University (Kurnool) Act, 2019,-

(i) In Section 17, in sub-section (1), for clauses (b) and (c) the following shall
be substituted, namely, -

“(b) the Secretary to Government in the Higher Education Department or an

Officer in the Higher Education Depan‘ment nominated by the Government
(ex-officio);

(c) the Secretary to Government in the Finance Department or an Officer in
the Finance Department nominated by the Government (ex-officio),”

(i) In Section 41, for sub-section (7), the followmg shall be substituted,
namely,-

“(7) The qualifi cat/ons and selection criteria for appomtment of teachers of
the University, either

(i) by direct recruitment;
or
(i) by promotion through selection under the Career Advancement Scheme;

shall be as notified by the Government from time to time, not inconsistent
with the Regulations issued by the concemed Regulatory Bodies such as
UGC, AICTE etc. “ ; :

Amendment of
Sections 17, 41
and 42.

Act 13 of 2020.
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(iii) For Section 42, the following shall be substituted, namely,-

“There shall be a Selection Committee constituted, in regard to the
appointment of teachers of the University, either

(i) by direct recruitment;
or
(ii) by promotion through selection under the Career Advancement Scheme;

as notified by the Government from time to time, not inconsistent with the
Regulations issued by the concemed Regulatory Body suchas UGC, AICTE
elc”
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STATEMENT OF OBJECTS AND REASONS

The constitution of the Selection Committee prescribed with regard to the appointment
of Professors, Associate Professors and Assistant Professors is not uniform in some Acts
of the Universities in the State and it has to be consistent with the relevant regulations issued
from time to time by the concerned Regulatory bodies such as UGC, AICTE etc.

Thus, for maintenance of standards in Higher Education by the Universities in the State,
the Government intends that the appointment of teachers of the University either by direct
recruitment or by promotion through selection under Career Advancement Scheme (CAS)
shall be on the basis of selections by the duly constituted Selection Committees as notified
by Government from time to time not inconsistent with the regulations issued by the concerned
Regulatory bodies such as UGC, AICTE etc.

Further, various Acts of the Universities in the State prescribed the composition of the
Executive Councils with Secretary to Government in the Higher Education and Finance
Departments as ex-officio members. However, in some of the Acts, there is no provision for
nominating an officer of the Department in place of the Secretary unlike in AP Universities
Act, 1991. :

In view of the above, the Government intends to amend the respective Sections/Schedules
of the Acts to avoid ambiguity and to bring uniformity in the composition of the Selection
Committees for appointment of teachers of the University either by direct recruitment or by
promotion through selection under CAS and also to bring uniformity to provide for nomination
of Officers in Higher Education and Finance Departments to the Executive Councils of
- various Universities in the State.

This Bill seeks to give effeét to the above decisions.

BOTCHA SATYANARAYANA_
Minister for Education
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MEMORANDUM UNDER DELEGATED LEGISLATION

Clauses 1(2), 2, 3, 4, 5, and 6 of The Andhra Pradesh Universities Acts (Amendment) Bill,
2022 authorizes the Government to issue notifications and to make rules in respect of matters
specified therein and generally to carry out the purposes of this Act. The notification so issued
which are intended to cover matters mostly of procedural in nature are to be laid on the Table
of Legislature of the State and will be subject toany modification made by the Legislature.

The above provisions of the Bill regarding Delegated Legislation are thus of a normal
type and are mainly intended to cover matters of procedure.

BOTCHA SATYANARAYANA
Minister for Education
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY

- The Andhra Pradesh Universities Acts (Amendmenvt) Bill, 2022, after it is passed by the
Legislature of the State may be submitted to the Governor for his assent under Article 200
of the Constitution of India.

BOTCHA SATYANARAYANA
Minister for Education

. P.BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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